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IN TH@FMQENTRAL ADMINISTRATIVE TRIBUNAL

HthgAgAn BENCH : AT HYDERABAD
o B B

0.A. 820/91, Dt, of Decision : 1.6,94.
C. Hemalatha | ++ Applicant
Vs

Union of India represented byt

1, The Chairman,
Telecom Commission,
New Delhi.

2. The Chief General Manager,
Tele-Communications,
Hyderabad.

3, The Superintendent,
Telegraph Traffic,
Warangal,

4, Asstt, Superintendent,

Tele Traffic, DTO,
Mahabubnagar, .. Respondents,

Counsel for the Applicant $ Mr, K.S.R, Anjaneyulu

Counsel for the Respondents ¢ Mr, N.V. Ramana,Addl,CGSC,

CORAM1

THE HON*BLE SHRI T. CHANDRASEKHARA REDDY $ MEMBER (JUDL.)

THE HON'BLE SHRI R, RANGARAJAN : MEMBER (ADMN.)
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Copy to:=
1+ The Chairman, Telecom Commission,
Union of India, MNew Dslhi.

2. The Chy&F General Mereger,
Telecommunications,
Hyderabad,

3¢ The Superintendent, -
Telegraph Rraffic,
Warangal, '

Assh
4. The,Superintandant, Tele Traffic,DTO,
Mahaboobnagar,

S. One cepy to Mr.K.S.R.Anjaneyulu, Advoce te ,CAT,Hydarabad.,
6. One copy to Mr.N.V.Ramana, Addl.CGSC?CAT,Hyderabad,

74 One copy to Library,CAT,Hyderzbad,
8. One spare copy.
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oA 820/91 I
"JUDGEMENT

Y AS PER SHRI T. CHANDRASEXHARA REDDY, MEMBER (JUDL.)

———— "

Heard shri K.S.R. Anjaneyﬁlu, learned counsel
for the applicant and also Shri N.V. Ramana, learned

standing counsel for the Respondents.

2. The applicant in OA 820/91 and the applicants

< €

in oa 886/91 are é;milarly_anﬁ identically placed in
all respects. By way of a separate order, we have

disposed of OA 8B6/91. Shri *K.S.R. Anjaneyulu,
S&ane mads a submissien
PR R L St

that similar ordérs may also be passed to-day in

on 820/91. So in view of the submission made by shri
K.S.R. Anjaneyulu in 0A 820/91, we take up the cace
to-davy. |
3. We have heard both thelsides. As already
pointed out, as the applicantségz 886/91 ané the appli-
cant in the presént oA (0A 820/91) are similarly and
identically placed in all respects, we dispose of

this OA by giving similar directicns as given in

OA 886/94. Hence the Respondents are directed not

to recover any amount paid to the Resﬁondenﬁs towards
TA & DA for the period of training they underwent in
the RTCC, Secunderabad in telegraphy during the

period 1990-91, | The Interim order dated 26-8-91 passed
by thisé%%ééﬁg%l at the time of admission of this OA

|
is made absolute, No order as to costs.

OV“\\,/}? 7~ - 4 -(‘M,med~\u€£J°¥ML4“(
R. RANGARAJAN) : {(T. CHANDRASEKHARA REDDY)
Member {(Admn.) Member {(Judl.)

_\ Dated the 1st June, 1994 WM,@L

Open court dictation
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' TNPED BY CCIPARKED BY .

' CHECKED BY' APPEOVED BY
LN THE CELUTRAL AD!INISTRACTVE TRY BUNAL
HYDERABAD BENCH LT FYDERAZLD.
TH
1
CTER HOM'BLE RO
THZ HOH'ULE MR.T.CHANDRASEIIL R REDDY
- ‘ MEM3ER{-UDL)
i ‘d—_’——“-‘
R LND v
. . | THE HOA'BLE MR, R, RANGARATAN & PIEMBER(Z)
. Dated: J- { -i904,
GRBERY JUDGMENT ;
) MaAd/RA/CUA. No,
in
, O.a.No, 8"2/9/ 7
T,A.NoO, (d.P. )
. Adnftted ané Imterim Directions -
- - ISS ed- '
Lllowed .
\ . Disposed of with directions {_—"
‘. o2t x OF WILHh directions
Dismissed, .
Dismidsed as withdrawn
Dismisbked for default,
Re jectdd/Ordered.
’ No_ Order as to Cosgcs.
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